FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
RAJESH CITYSPACES PRIVATE LIMITED OPERATING IN
REAL ESTATE INDUSTRY AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1} of regulation 36A of th
of India (Insolvency Resclution Process for Corporate Persons) Regulations, 2016)

e Insolvency and Bankruptcy Board

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN | Rajesh Cityspaces Private Limited;
& CIN/ LLP No. PAN: AAFCR9635L
CIN: U70109MH2012PTC232929
2. Address of the registered office 139, Seksaria Chambers, 2nd Floor, Nagindas
Master Road, Fort, Mumbai- 400001.
3. URL of website Not Available
4. Details of place where majority of fixed assets | Kailash Niwas
are located 353-4A, RB Mehta Marg, Jaigayatri Co-op
Housing Society, Sindhu Wadi, Ghatkopar
East, Mumbai, Maharashtra 400077
5. Installed capacity of main products/ services Not Applicable
6. Quantity and value of main proeducts/ NIL T
services sold in last financial year
i Number of employees/ workmen NIL
8. Further details including last available Details can be sought by emailing -
financial statements (with schedules) of two cirp.rajeshcity@egmail.com
| years, lists of creditors are available at URL: s o S
9. Eligibility for resolution applicants under Details can be sought by émailiﬁé—- -
section 25{2)(h} of the Code is available at cirp.rajesheity@gmail.com
URL:
10. | Last date for receipt of expression of interest | 24.06.2026
11. | Date of issue of provisional list of prospective | 25.06.2026
resolution applicants
12. | Last date for submission of objections to 30.06.2026
provisional list
13. | Date of issue of final list of prospective 01.07.2026
resolution applicants B
14. | Date of issue of information memorandum, 03.07.2026
evaluation matrix and request for resolution
| | plans to prospective resolution applicants o B
15. | Last date for submission of resolution plans 18.07.2026
16. Process email id to submit Expression of cirp.rajeshcity@email.com
Interest
17. | Details of corporate debtors’ registration UDYAM-MH-19-0312018
status as MSME -

Note: Person disqualified under Sec 294 of the Code is ineligible to submit Expression of Interest.
For detailed clause of Sec 294, you may access www.ibbi.gov.in

The process relating to invitation of Expression of Interest (EOI) and submission/consideration of
Resolution Plans shall be subject to the grant of an extension of the CIRP period or
restoration/revival of the CIRP process in terms of Regulation 40F of the CIRP Regulations by the
Hon’ble NCLT.

A Vinod Tarachand Agrawal

RP - Rajesh Cityspaces Private Limited In CIRP

Reg. No. - IBBI/IPA-001 /IP-P00641 /2017-18/11090

AFA Validity 30.06.2027

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad -380006

Place: Ahmedabad

Date: 15.06.2026

od Tarachand Agra
2 Regn. No. Was
1BBI/IPA-001/1P-P00G41/2017-18/11090
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IN THE COURT OF MOTOR ACCIDENT
CLAIMS TRIBUNAL
(SPECIAL SUBORDINATE JUDGE OF
DHARMAPURI)
MCOP.533/2024

Sivaperumal ---Petitoners
/Versus/
Universal Sompo General Insurance
Company Limited.,
No.103, First Akurti Star MIDC
Central Rd,Kondivita, Andheri East, Mumbai,
Maharashtra 400093
--- 2nd Respondent

Notice
The above Petitioner has filed a petition
under section 166 MV Act. The above
Petition is posted on 10.07.2026 for your
objection or counter if have any. Valid
objection you may raise it in person or by
a pleader before the Special Subordinate
Judge of Dharmapuri at 10.30 am on that
day otherwise the above said matter will
be decided as exparte.
This notice is issued as per the order of the court.

Counsel for the Petitioner|

PUBLIC NOTICE
KNOW ALL MEN BY THESE PRESENTS
that Neelima Pundir & Vijay Kumar Singh
Pundir are the owners of the immovable
property i.e. Shop No. 116 adm. 22.37 sq.
mtrs. (Carpet area) together with Loft
adm. 7.43 sq. mtrs. on Ground Floor in
A Wing of Building known as "Orchard
Road Mall situated at Aarey Milk Colony
Road, Goregaon (East), Mumbai 400 065
lying on the bearing Survey No.169 (pt)
CTS No.1627 (pt) Village Marol Maroshi,
Taluka Borivali Dist. Mumbai Suburban
within the limits of the Municipal Corporation

of Greater Mumbai.

Any persons claiming any right or share
whatsoever by way of ownership, mortgage,
pledge, lien, charge, inheritance, etc. in the
said Shop should intimate the undersigned
in writing with supporting documents in
respect of his/her claim, within 14 days of
publication of this Public Notice, failing
which, the claim or claims if any of such
person or persons will be considered to

have waived and/or abandoned.

Place : Mumbai Date : 15.06.2026

SANJIV KUMAR PANDEY
Advocate High Court
Office : Room No. 2,
K.P. Mishra Chawl No.5, Caves Road,
Jogeshwari (East), Mumbai-400060.

PUBLIC NOTICE

Notice is hereby given that Meenal Suresh
Agarwal who is a member of the Crystal
Plaza Premises Co-Operative Society Ltd
having its address at Plot No B4 and B5,
bearing CTS No 613, 614 and 650/2,
Village Oshiwara, Taluka-Andheri, New
Link Road, Andheri West, Mumbai, 400053
had passed away in Pune on 23.01.2025.
Meenal Suresh Agarwal held Unit No. 610
in the “C” Wing of the building Crystal
Plaza. Mr. Ayush Suresh Agarwal, being
the brother and legal heir of Late Meenal
Suresh Agarwal and beneficiary of the
said Unit under her Last Will and Testament
dated 18.03.2023, has made an application
to the society for the transfer of the shares
and interest held by the deceased member
to his name.

| hereby invite claims or objections from
the heir/s or other claimant/s to the transfer
of shares and interest held by the deceased

PUBLIC NOTICE

Notice is hereby given to the public at large
that Late Mr. Prabhakar Gajanan Athavale
and Mr. Manoj Prabhakar Athavale were the
joint owners of Flat No. 306, Atria-B, Akruti
Niharika Complex, Saiwadi, N. S. Phadke
Marg, Andheri (East), Mumbai - 400069,
together with 5 (Five) equity shares of ¥ 50/-
each bearing Distinctive Nos. 086 to 090
under Share Certificate No. 18 issued by the
concerned Cooperative Housing Society.
Late Mr. Prabhakar Gajanan Athavale died
on 18.06.2017.

Upon his demise, his legal heirs were:
1.Smt. Pratibha Prabhakar Athavale - Wife
2.Mrs. Devashree Deodatta Karve — Married
Daughter

3.Mr. Manoj Prabhakar Athavale — Son
Thereafter, Smt . Pratibha Prabhakar
Athavale and Mrs. Devashree Deodatta
Karve have, by duly executed and registered
Release Deeds dated 26.03.2026, released
and relinquished all their respective rights,
fitle, interest and claims in the said property

Business Standard vumsai | monpay,
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Head Office - I

DIT - Procurement & Infrastructure
Honours Your Trust 3 & 4, DD Block, Sector - 1, Salt Lake,
(A Gowt. of India Undertaking) Kolkata-700064

NOTICE INVITING TENDER

Ikt Sk (@) UCO BANK

UCO Bank Invites tender for Selection of SMS Aggregators for Implementation of SMS and
Co-Related Services through GeM.
For more details, please refer to https://www.uco.bank.in & www.gem.gov.in

(Deputy General Manager)

Date:- 15.06.2026 DIT - Procurement & Infrastructure

RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107

ATTACHED TO SANGLI VAIBHAV CO. OP. CR. SO. LTD -143, Khetan
Chembars, Ground floor, Office No.2, Modi Street, Fort, Mumbai - 400001.
Phon No. 022-22694996/97 | Email - sanglivaibhav@gmail.com

Mobile : 9869657679

K.TAMILRAJ, BA.,, B.L.,
Advocatge, Ms:558/2001,,
Dharmapuri

Cell: 9443056185

.179 [21Y/#l Punjab State Power Corporation Limited
Regd. Office: PSEB Head Office, The Mall, Patiala-147001
Corporate Identity Number: U40109PB2010SGC033813, GSTIN: 03AAFCP5120Q1ZC
OFFICE OF FINANCIAL ADVISOR, PSPCL, THE MALL, PATIALA
E-mail: finance-advisor@pspcl.in, Tel. No. 9646118057, 9646103335 www.pspcl.in

Notice Inviting Tender

RFP No. 01 Date 15-06-2026
Punjab State Power Corporation Limited (PSPCL) invites online bids, till 11.00 hrs. on
10-07-2026, for selection of Transaction Advisor cum Merchant Banker/Arranger for
mobilization of Rs. 10,000 crore through proposed issuance of NCDs/bonds from all
SEBI Registered ‘Category-I' Merchant Bankers, whose registration is valid for at least
last five financial years i.e., since 15! April 2021. More details on the Services are
provided in the RFP document.

Can be downloaded from website
https://eproc.punjab.gov.in from 16" June,
2026 (zero date) onwards

11.00 hrs. on 10-07-2026

12.00 hrs. on 10-07-2026

120 days from the date of opening

Bidders interested to participate in the pre-
bid meeting are required to get themselves
registered by sending an email to Financial
Advisor, PSPCL at finance-advisor@pspcl.in
with name, designation and mobile numbers
of persons interested to participate latest by
231 June, 2026 Date and time of Pre-Bid
Conference shall be intimated by email.
Note: Corrigendum(s) & addendum, if any, shall be published on
https://eproc.punjab.gov.in only.

Availability of RFP documents

Last date for submission of bids
Opening of Technical bid

Bid validity period

Pre-Bid Conference

-sd
Financial Advisor,
PSPCL, Patiala

1079/12/2026-27/12332 C 652/26

Notice is hereby given that in pursuance of sub-section (2) of section 366 of
the Companies Act, 2013, an application is proposed to be made after fifteen
days hereof but before the expiry of thirty days hereinafter to the Registrar of
Companies, Central Registration Centre, Indian Institute of Corporate Affairs
(lICA), Plot No 6,7,8, Sector 5, IMT Manesar, District Gurgaon (Haryana),
PIN Code 122050 that Mayura Jewellers (Reg No: MU000029493), a
Partnership Firm may be registered under Part | of Chapter XXI of the
Companies Act, 2013, as a Company limited by shares,

The Principal objects of the Company are as follows:

To carry on the business of Retail sale of jewellery and immitation jewellery,
Wholesale of precious metals and jewellery, Processing of Gold, Silver and
related articles.

A copy of draft memorandum and articles of association of the proposed
company may be inspected at the office at Shop No. 2, Ganga Complex,
Near Tapal Naka, M.G. Road, Panvel 410206

Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at Central Registration
Centre (CRC), Indian Institute of Corporate Affairs (IICA), Plot No 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon (Haryana), PIN Code 122050, within

twenty one days from the date of publication this notice, with a copy to the
company at its registered office.
For and on behalf of MAYURA JEWELLERS
Sd/- Sd/-
Pankaj Madanlal Chaplot  Pista Rajendra Chaplot
PAN: ADGPC3878H PAN: ACMPC84
Partner Partner
Dated this 15 day of June, 2026
‘” CIN: L15322CH1991PLC011537
Registered Office: SCO 49-50, Sector 8-C, Chandigarh- 160009
Website: www.ranasugars.com, E-mail: info@ranagroup.com
Tel.: 0172-2540007, 2549217, 2541904, 2779565, 2773422, FAX: 0172-2546809
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES
Notice is hereby given that pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-
POD/I/13750/2026 dated January 30, 2026, the Company has opened another special
window for a period of one year from 05" February, 2026 to 04" February, 2027 for
transfer and dematerialisation (“demat”) of Physical securities which were Sold/
Purchased prior to 01* April, 2019. The shares lodged for transfer will be processed only
in dematerialized form during this window and will be locked for a period of one year from
the date of registration of transfer. The Special Window shall also be opened for such
transfer requests which were submitted earlier and were rejected/ returned/ not attended
to, due to the deficiency in the documents/ process or otherwise prior to the deadline of
01*April, 2019.
Lodgement of legally valid and complete documents for transfer of physical
shares, where there is no dispute on ownership will be considered. Investors may
submit their request till 4" February, 2027 with our Registrar and Share Transfer Agent
(‘RTA”), at M/s Alankit Assignments Limited, 205-208 Anarkali Market, Jhandewala
Extension,New Delhi-110055, Email: info@alankit.com,rta@alankit.com, Telephone
No.: (011)42541234.
During this period, the securities that are lodged for transfer shall be issued only in demat
mode. Investors must have a demat account and provide its Client Master List (‘CML”),
along with the transfer documents and share certificate, while lodging the transfer
request with RTA. Due process shall be followed for such transfer-cum-demat requests.
Transfer request submitted after 4" February, 2027 will not be accepted by the RTA/
Company. For any further queries, you can contact our RTA at
rta@alankit.comTelephone No.: (011) 42541234.

For Rana Sugars Limited

Sd/-
Madhur Bain Singh
Company Secretary

Date: 15" June, 2026
Place: Chandigarh

Innova Rubbers Private Limited
CIN: U25110MH2000PTC123743

Registered Office : P.No. H-107, MIDC, Ambad, Nashik — 422010,
Maharashtra, India

Before The National Company Law Tribunal Mumbai Bench - Court IV in
Company Scheme Petition No. C.P (CAA) /72/MB /2026 In Company Scheme
Application No. CA (CAA)/12/MB/2026 In The Matter Of The Companies Act,
2013 and in the matter of Scheme of Amalgamation of Vee Tee Auto
Manufacturing Company Private Limited (“Transferor Company”) with Innova
Rubbers Private Limited (“Transferee Company”) and their respective
Shareholders and in the matter of Section 230 read with Section 232 read with
section 66 of the Companies Act, 2013 and other applicable provisions of the
Companies Act, 2013

Innova Rubbers Private Limited Transferee Company / the
(CIN: U25110MH2000PTC123743) Second Petitioner Company

NOTICE OF HEARING OF PETITION

NOTICE is hereby given that a Petition under Section 230 read with 232 of the
Companies Act 2013 for an order sanctioning the Scheme of Amalgamation of
Vee Tee Auto Manufacturing Company Private Limited (“Transferor Company" /
"First Petitioner Company") with Innova Rubbers Private Limited ("Transferee
Company" / "Second Petitioner Company") and their respective
Shareholders,providing amalgamation of Transferor Company into and with the
Transferee Company was admitted by the Hon’ble National Company law
Tribunal Mumbai Bench (‘Hon’ble Tribunal’) by its order dated June 4, 2026.

In terms of the directions of the Hon’ble Tribunal, notice is given
that the said Petition is fixed for final hearing and final disposal before the
Hon’ble Tribunal, Mumbai Bench on July 16, 2026. Any person desirous of
supporting or opposing the said Petition should send to the Petitioner’'s
Professional, a notice of his/her intention, signed by him/her or his/her
Professional, with his/her name and address, so as to reach the Petitioners’
Professional and NCLT, Mumbai Bench, not later than two days before the date
fixed for hearing of the Petition.Where he/she seeks to oppose the Petition, the
grounds of opposition or a copy of his/her affidavit shall be furnished with such
notice.

A copy of the Petition along with all the Exhibits will be furnished by
the Petitioner Company’s Professional to any person requiring the same on
payment of the prescribed charges for the same, upon a request made in writing
not later than 2 (two) working days before the said date fixed for the final hearing
of the said Petition.

CA Harsh C. Ruparelia SD/-
Professional for the Applicant Companies
ICAI Membership No. 160171 Authorised Signatory
1804, 18th Floor, Anmol Pride,
Place : Nashik

Opp. Patel Auto, S.V. Road,

Goregaon (West), Mumbai — 400 104 Date : 15/06/2026

—
Arvind Rathi - (0253) 231972:

member in the aforesaid Unit within a
period of 14 days from the publication of
this notice to be registered at 2B, D-Wing,
Ground Floor, Crystal Plaza, New Link
Road, Andheri (W), Mumbai-400 053 with
documentary evidence in support of said
claims. If no claims are received within
the stipulated period, the society shall be
free to transmit the share and interest held
by the deceased member to the name of
the aforesaid heir by following the procedure
laid down under the bye laws adopted by
the society.

BHAVYA N. JAIN (Advocate)

Email: Bhavyaj@gmail.com

Ph: 022-26733448 / 9819683643

Place: Mumbai Date: 15.06.2026

in favour of Mr. Manoj Prabhakar Athavale.
Accordingly, Mr. Manoj Prabhakar Athavale
claims to be the sole and absolute owner of
the said Flat No. 306 and the shares
appurtenant thereto.

Any person, institution, bank, financial
institution, company, authority or entity having
any claim, right, title, interest, share, charge,
mortgage, lien, inheritance claim, objection
or demand of whatsoever nature in respect
of the said flat and/or shares is hereby
required to make the same known in writing,
together with supporting documentary
evidence, to the undersigned within 15
(Fifteen) days from the date of publication
of this Notice.

Failing which, it shall be presumed that no
person has any claim, objection or interest
in respect of the said property and shares,
and thereafter the claim of Mr. Manoj
Prabhakar Athavale as sole owner shall be
acted upon. Any claim received thereafter
shall be treated as having been waived
and/or abandoned.

Date: 15-06-2026
Place: Mumbai

Issued By:

Adv. Alpesh Gurav
Mobile: 9920483823
Email: billionairesadvocacy@gmail.com

PUBLIC NOTICE

JUBILANT PHARMOVA LIMITED
Registered Office: 1-A, Sector 16-A, Noida- 201301, Utttar Pradesh, India.
TO WHOMSOEVER IT MAY CONCERN
NOTICE is hereby given that the certificate[s] for the under mentioned securities of the
Company has/have been lost/misplaced and the holder[s] of the said securities/applicant[s] has
Ihave applied to the Company to issue duplicate certificate[s)].

Sr.| Folio Name of Company Cert. No. Dist No. No.of | FV(RS)

No Shares

1 | 14064 | Jubilant Organosys Ltd 42110 | 24143255 to 24143311| 57 5

2 [S-90529| Vam Organics and Chemicals| 114290- | 5298017 to 5298064 | 48 10
Ltd 114297

The Public are hereby cautioned against purchasing or dealing in any way with the above referred
share certificate(s].

Any person who has any claim in respect of the said share certificate[s] should lodge such claim with
the Company or its Registrar and Transfer Agents Alankit House 4E/2 Jhandewalan Extension,New
Delhi- 110055. TEL: 011-42541234 within 15 days of publication of this notice after which no claim
will be entertained and the Company shall proceed to issue with the Duplicate Share Certificate(s].
Place: MUMBAI
DATE: 15/6/2026

Name of the Holder(s): SHYAM GOBINDRAM SHROFF.

WEST BENGAL STATE ELECTRICITY
DISTRIBUTION COMPANY LIMITED

(A Govt. of West Bengal Enterprise)
Regd. Office : Vidyut Bhavan, Block-DJ, Sector-II, Bidhannagar, Kolkata-700 091
CIN: U40109WB20075GC113473, www.wbsedcl.in

The Chief Engineer, Procurement & Contracts Dept., WBSEDCL invites e-Tender followed by
Reverse Auction (Tender-cum-Auction) with H1 elimination process from original
manufacturers only for manufacture, testing, supply and delivery of the following items:

Estimated Value
(ZFinCr)

Sl Tender Notice No. & Tendered Qty.
No. Description of Items (in KM)

1. | P-05/2026-27/PC-111/1.1KV/XLPE
L.T. (1.1 kV) XLPE Insulated PVC Sheathed Armoured Aluminium Cable of
following sizes:

i) | 1.7kV,4coreX50sq.mm. Cable 200 6.80
ii) | 1.7kV,4coreX120sq. mm. Cable 200 14.78
jii) | 1.1kV,4coreX185sq. mm.Cable 150 16.70
iv) | 1.1kV,4coreX3005sq. mm.Cable 85 15.13
v) | 1.1kV,4core X4005sq. mm. Cable 40 9.05
vi) | 1.1kV, 1core X 630sq. mm. Cable 21 2.10
ICA- T10136(3)/2026 Total 64.56Cr.

For details, visit https://whtenders.gov.in & www.wbsedcl.in

TTK Prestige

LIMITED

Registered Office: Plot No.38, SIPCOT Industrial Complex, Hosur-635 126, TamilNadu
Tel: +91 04344 276544. E-mail: investorhelp@ttkprestige.com www.itkprestige.com

CIN: L85110TZ1955PLC015049

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER
AND DEMATERIALIZATION OF PHYSICAL SECURITIES

In continuation of our newspaper advertisement published on April 17, 2026 and
pursuant to SEBI Circular HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated
January 30, 2026 on Ease of Doing Investment - Special Window for Transfer and
Dematerialisation of Physical Securities, a Special Window has been opened by
SEBI for a period of one year, from February 05, 2026 till February 04, 2027 for
transfer and dematerialisation (“demat”) of physical securities which were
sold/purchased prior to April 01, 2019 which also includes such transfer requests which
were submitted earlier and were rejected/returned/not attended to due to deficiency in
the documents/process/or otherwise.

During this period, the securities that are transferred shall be issued only in demat mode
and shall have a lock-in period of one year from the date of registration of transfer.
Further the cases involving the dispute between the transferor and transferee; and
securities which have been transferred to Investor Education and Protection Fund
(IEPF) shall not be consideredunder this window.

The Shareholders are hereby encouraged to take advantage of this opportunity and
submitthe relevant documents mentioned in the said circular with our RTA - KFin
Technologies Limited., Unit: TTK Prestige Limited, Selenium Tower B, Plot 31-32,
Financial District, Nanakramguda, Serilingampally Mandal, Hyderabad — 500 032
Email: einward.ris@kfintech.com;.

For accessing the said circular scan the QR code:

O] O] For TTK Prestige Limited
A2 MANJULAKV
Place: Bangalore Company Secretary &
Date: 14" June, 2026 =] Compliance Officer

i

TTK HEALTHCARE LIMITED

Regd. Office : No.6, Cathedral Road, Chennai 600 086
CIN: L24231TN1958PLC003647 | Website: www.ttkhealthcare.com
Email ID: investorcare@ttkhealthcare.com | Telephone: 044 28116108/09/10

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SECURITIES

Pursuant to SEBI Circular HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated January 30, 2026 on Ease of Doing Investment — Special Window for
Transfer and Dematerialisation of Physical Securities, a Special Window has
been opened by SEBI for a period of one year, from February 05, 2026 till
February 04, 2027 for transfer and dematerialisation (“demat”) of physical
securities which were sold/purchased prior to April 01, 2019 which also includes
such transfer requests which were submitted earlier and were rejected/returned/
not attended to due to deficiency in the documents/process/or otherwise.
During this period, the securities that are transferred shall be issued only in demat
mode and shall have a lock-in period of one year from the date of registration
of transfer. Further the cases involving the dispute between the transferor and
transferee; and securities which have been transferred to Investor Education and
Protection Fund (IEPF) shall not be considered under this window.

The Shareholders are hereby encouraged to take advantage of this opportunity
and submit the relevant documents mentioned in the said circular with our RTA
M/s Data Software Research Co. Pvt. Ltd. In case of any assistance please write
to investorcare@ttkhealthcare.com / ttk.healthcare@dsre-cid.in.

For TTK Healthcare Limited
GOWRY A JAISHANKAR
DGM - Legal & Company Secretary

Place : Chennai
Date : June 15, 2026

FORM “Z”
(See sub-rule [(11)(d-1)] of rule 107)

SYMBOLIC POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery officer attached to Sangli
Vaibhav Co-Operative Credit Society Limited Mumbai under the Maharashtra Co
-operative Societies Rules, 1961, issued a demand notice date 09/12/2021
calling upon the judgment debtor Shri. Uttam Gopal Thakare And Two repay an
amount mentioned in the notice being Rs. 1,96,054/- (Rupees One Lakh Ninety
Six Thousand Fifty Four Only) within a period of 15 (fifteen) days from the date
of receipt of the said notice and the judgment debtor having failed to repay
amount, the undersigned has issued a notice before attachment dated 29/01/2022
and attached the property described herein below.

The judgment debtor having failed to repay the amount, notice is hereby
given to the judgment debtor and the public in general that the undersigned
has taken symbolic possession of the property described herein below in
exercise of powers conferred on him/her under rule 107 [11(d-1)] of the
Maharashtra Co-Operative Societies Rules,1961, on this 10/06/2026.

The judgment debtor in particulars and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of Sangli Vaibhav Co-Operative Credit Society
Limited Mumbai for an amount Rs. 1,96,054/- (Rupees One Lakh Ninety Six
Thousand Fifty Four Only) and interest thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Premises:- 202 (A), Koshimbi Village, Padgha,
Vashind Road, Po. Padgha, Thane, Bhiwandi. 421302.,

Consumer Number :- 14245302933.
SD/-
MR. R. A. CHAVAN
Recovery Officer,
Under Maharashtra Co-Operative Societies Act,1960,
and Rules,1961, under Rule 107 [11(d-1)], attached to
Sangli Vaibhav Co-Operative Credit Society Ltd. Mumbai

Date: 10/06/2026
Place: Koshimbi,
Bhiwandi.

HDFC LIMITED
Ramon House, 169, Backbay Reclamation, H T Parekh Marg, Mumbai - 400 020.

NOTICE is hereby given that the certificate for the undermentioned securities of the
Company has been lost/misplaced and the holder of the said securities has applied to the
Company to issue duplicate certificate. The said shares are transferred to IEPF Authority.
Any person who has a claim in respect of the said securities should lodge such claim with
the Company at its Registered Office within 15 days from this date, else the Company
will proceed to issue duplicate certificate without further intimation.

Name of the Shareholder|Folio No.| Certificate Distinctive Numbers No. of
Nos. From To shares
Radhamma (Deceased) (0000282 | 2277896 - 97 | 22287361 - 22287460 100
2352005 | 121965884 - 121965983 | 100
Place: Mumbai Name of the legal Claimant:
Date: 15-06-2026 Jayamma (Daughter)
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
RAJESH CITYSPACES PRIVATE LIMITED OPERATING IN
REAL ESTATE INDUSTRY AT MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
Name of the corporate debtor along Rajesh Cityspaces Private Limited;
with PAN & CIN/ LLP No. PAN : AAFCR9635L
CIN : U70109MH2012PTC232929
139, Seksaria Chambers, 2nd Floor, Nagindas
Master Road, Fort, Mumbai-400001.
Not Available
Kailash Niwas, 353-4A, RB Mehta Marg, Jaigayatri
Co-op Housing Society, Sindhu Wadi, Ghatkopar
East, Mumbai, Maharashtra 400077

Not Applicable

-

2 | Address of the registered office

3 | URL of website

4 | Details of place where majority of fixed
assets are located

5 | Installed capacity of main products/services

6 | Quantity and value of main products/ NIL
services sold in last financial year
7 | Number of employees / workmen Nil

8 | Further details including last available
financial statements (with schedules) of
two years, lists of creditors, are available at :

Details can be sought by emailing -
cirp.rajeshcity@gmail.com

Details can be sought by emailing —
cirp.rajeshcity@gmail.com

9 | Eligibility for resolution applicants under
section 25(2)(h) of the Code

10| Last date for receipt of expression of interes{ 24.06.2026

11| Date of issue of provisional list of 25.06.2026
prospective resolution applicants

12| Last date for submission of objections 30.06.2026
to provisional list

13| Date of issue of final list of prospective 01.07.2026
resolution applicants

14| Date of issue of information memorandum, | 03.07.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15/ Last date for submission of resolution plans | 18.07.2026

16/ Process email id to submit Expression of Interest | cirp.rajeshcity@gmail.com

RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107

ATTACHED TO SANGLI VAIBHAV CO. OP. CR. SO. LTD -143, Khetan
Chembars, Ground floor, Office No.2, Modi Street, Fort, Mumbai - 400001.
Phon No. 022-22694996/97 | Email - sanglivaibhav@gmail.com

FORM “Z”
(See sub-rule [(11)(d-1)] of rule 107)

SYMBOLIC POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery officer attached to Sangli
Vaibhav Co-Operative Credit Society Limited Mumbai under the Maharashtra Co
-operative Societies Rules, 1961, issued a demand notice date 25/03/2026 calling
upon the judgment debtor Shri. Gulabchand Mithailal Gupta And Two repay an
amount mentioned in the notice being Rs. 3,23,291/- (Rupees Three Lakh
Twenty Three Thousand Two Hundred Ninety One Only) within a period of 15
(fifteen) days from the date of receipt of the said notice and the judgment debtor
having failed to repay amount, the undersigned has issued a notice before
attachment dated 27/04/2026 and attached the property described herein below.
The judgment debtor having failed to repay the amount, notice is hereby
given to the judgment debtor and the public in general that the undersigned
has taken symbolic possession of the property described herein below in
exercise of powers conferred on him/her under rule 107 [11(d-1)] of the
Maharashtra Co-Operative Societies Rules,1961, on this 11/06/2026.

The judgment debtor in particulars and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of Sangli Vaibhav Co-Operative Credit Society
Limited Mumbai for an amount Rs. 3,23,291/- (Rupees Three Lakh Twenty
Three Thousand Two Hundred Ninety One Only) and interest thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Premises:- Indira Nagar, Rupadevi Pada No.2,
Opp. Shree Vibhuti Prakashan School, Road No.33, Wagle Estate,
Thane (West) - 400 604, Consumer Number :- 000011715141.
SD/-
MR. R. A. CHAVAN
Recovery Officer,
Under Maharashtra Co-Operative Societies Act,1960,
and Rules, 1961, under Rule 107 [11(d-1)], attached to

Sangli Vaibhav Co-Operative Credit Society Ltd. Mumbai

Date: 11/06/2026
Place: Wagle Estate,
Thane.

17| Details of corporate debtors' registration status as MSME | UDYAM-MH-19-0312018

Note : Person disqualified under Sec 29A of the Code is ineligible to submit Expression of
Interest. For detailed clause of Sec 29A, you may access www.ibbi.gov.in

The process relating to invitation of Expression of Interest (EOI) and submission/consideration of
Resolution Plans shall be subject to the grant of an extension of the CIRP period or restoration/revival of
the CIRP processin terms of Regulation 40F of the CIRP Regulations by the Hon'ble NCLT.

. A Vinod Tarachand Agrawal
Ef:c: 13:::3:&1 § RP - Rajesh Cityspaces Private Limited In CIRP
' Reg. No. - IBBI/IPA-001/IP-P00641/2017-18/11090

AFA Validity - 30.06.2027

204, Wall Street-1, Near Gujarat College, Ellisbridge, Ahmedabad - 380006

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,

2nd Lane, Cenatopha Road, Alwarpet,Teynampet, Chennai-600018

Truhom@ | Head office. Level 3, Wockhardt Towers, East Wing C-2 , G Block,
FINANCE | Bandra Kurla Complex, Bandra (East), Mumbai-400051

Website: http://www.truhomefinance.in

SYMBOLIC POSSESSION NOTICE

Whereas The undersigned being the authorised officer of Trunome Finance Limited
(Formerly Shriram Housing Finance Limited) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (said
Act) and in exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 (said Rules) issued demand notices to
the Borrowers details of which are mentioned in the table below to repay the amount
mentioned in the said demand notices.

The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers

and the public in general that the undersigned being the Authorised officer Truhome Finance
Limited (Formerly Shriram Housing Finance Limited) has taken SYMBOLIC POSSESSION of
the property described herein below in exercise of powers conferred on him under Section
13(4) of the said Act read with rule 8 of the said Rules.
The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealing with the property will be subject to the charge of Truhome Finance
Limited (Formerly Shriram Housing Finance Limited) for an amount as mentioned herein
below with interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

Borrower's Name and Address

CRNO.32

IN THE BOMBAY CITY CIVIL COURT AT BOMBAY
COMMERCIAL SUMMARY SUIT NO 37 OF 2024
(Under order V Rule 20 (1-A) of the Code of Civil Procedure of 1908)

Plaint lodged on: : 29/08/2023
Plaint admitted on : 03/02/2024
SUMMONS to answer plaint Under section
O. XXXVII Rule 2 of the Code of Civil Procedure, 1908.
UNION BANK OF INDIA (ANDHRA) )
a body corporate constituted under the provisions of the )
Banking Companies (Acquisition & Transfer of )
Undertakings) Act, 1970 having their having its Union Bank)
Building, 6th Floor, 66/80 Mumbai Samachar Marg, Fort, )
Mumbai 400 023 and a Branch Office amongst others at )
UNION BANK OF INDIA (ANDHRA) Mahim West Branch, )
Saras Apartment, Flat No. TPS Ill, Mori Road, Mahim, )
Mumbai, Maharashtra, represented through its Senior )
Manager Mr. Shashi Bhardwaj, age 39 years. )
Versus

..... PLAINTIFF

1. M/S STUDIO ON )

Address at: - 153 Su Villa Road No. 11, Shree Krishna )

Nagar, Borivali East Mumbai Maharashtra 400066. )

2. MRS. TEJA MAHENDRA GAVANKAR (PARTNER) )

Age: 37, Occ: Business )

3. MR. VISHAL VIJAY KADAM (PARTNER) )

Address at: - Nancy Colony, Br-118 Yashodeep, Gr. FIr., )

R. No. 3, Road No. 11, Shree Krishna Nagar Borivali (E.) )

Mumbai 400066. )

4. SHWETA MAHENDRA GAVANKAR (PARTNER) )

5. SANTOSH KUPPATHIL (PARTNER) )

Address at: - B 604, Park Side 3, Raheja Estate, )

Kulupwadi, Borivali (E.) Mumbai- 400066 )

To,

1.M/S STUDIOON

2. MRS. TEJAMAHENDRA GAVANKAR (PARTNER)

3.MR. VISHAL VIJAY KADAM

4. SHWETAMAHENDRA GAVANKAR (PARTNER)

5. SANTOSH KUPPATHIL (PARTNER)

Above named Defendants.

(As per Order dated on 09.03.2026 in presiding in Court Room No. 32,

H.H.J. SHRIS.S. PATILSAHEB CH. SUM.NO.  DATE:

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable

Court against you the above-named Defendant under Rule 2 of Order XXXVII of

the Code of Civil Procedure, 1908.

A. The Plaintiff, therefore, prays: -

a. That this Hon'ble Court be pleased to pass an order and decree against the
Defendants, jointly and severally, to pay to the Plaintiff the sum of
Rs. 7,51,349.73/- (Rupees Seven Lakh Fifty-One Thousand Three
Hundred and Forty-Nine and Seventy-Three Paisa Only) along with future
interest @ 10.45% + 2.00% Plus uncharged Interest and Penal Interest from
the date of NPA till realization from the date of filing the suit till the date of
payment/ realization as per the Particulars of Claim |.e. Exhibit "I" annexed
hereto.

b. That the Defendants be directed to pay the cost of this suit.

c.Any further relief in the nature and circumstances of the case may be granted.

You are hereby Summoned to cause an appearance to be entered for you, within

ten days from the service hereof, in default where of the Plaintiff/s will be entitled

the any time after the expiration of such ten days to obtain a decree for the sum of

Rs. 7,51,349.73/- (Rupees Seven Lakh Fifty-One Thousand Three Hundred

and Forty-Nine and Seventy-Three Paisa Only) and such sum as prayed for

and costs, together with such interest, if any, as the Hon'ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter

serve upon you a Summons for Judgment at the hearing of which you will be

entitled to ask the Hon'ble Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon'ble Court by affidavit

otherwise there is a defense to the suit on the merits or that it is reasonable that

you should be allowed to defend the suit.

Given under my hand and the seal of this Hon'ble Court.

Dated this 09th day of April, 2026

...DEFENDANT

SD/-

Seal For Registrar
Dated this 09th day of April, 2026  City Civil Court, Bombay, Mazgaon
Adv Dr. Jyoti Patkar, Advocate For Plaintiff,
Flat No. D/203, 2nd Floor, Yugandhar Sudama, Opp. Nana-nani Park,
Manpada Road, Dombivali East, Thane, Pin Code-421 201
E-mail: advjyotipatkar27@gmail.com. Mob: 8976143130
You Are Hereby Informed That Free Legal Service From The State Legal
Services Authority, High Court Legal Services Committee, District Legal
Services Authority And Taluka Legal Services Committee As Per Eligibility
Criteria Are Available To Eligible And Desire To Avail The Free You And In Case
You Are Legal Services, You May Contact Any Of The Above Legal Services
Authority/committee. Advocate For Plaintiff Signature.
NOTE: Next date in this Suit is 16.06.2026 Please check the status and
next/further date of this Suit on the official web- site of the City Civil & Sessions

Court, Gr. Bombay.

1. MRS.MEGHA PRADIP SHINDE(Borrower)
2. MR.PRADIP JAYWANTRAO SHINDE (Co-Borrower)
3. MRS.JIJABAI JAYWANTRAO SHINDE(Co-Borrower)
4. SAKSHI ENTERPRISES (Co-Borrower)
Current Address: NA PLOT NO 19 PADEKAR NAGAR, SURYODAY BHAWAN,
AT POST DINDORI, MAHARASHTRA INDIA 422202
ALSO AT:Property Address: NA GUT NO 575 576, PLOT NO19, PADEKAR NAGAR,
NEAR MATOSHREE HOSPITAL DINDORI DINDORI 422202
NPA Date :-03/09/2025
Lan No. SLPHNASK0001012.
Amount due as per Demand Notice
Rs. 45,88,298/-(Rupees Forty Five Lakh Eighty Eight Thousand Two Hundred and
Ninety Eight Only) as on dated. 09-09-2025 under reference of Loan Account No.
SLPHNASK0001012. With further interest at the contractual rate within 60 days from
the date of receipt of the said notice.
Demand Notice dated: 12/09/2025
Symbolic Possession Date: 12/06/2026

Description of Mortgaged Property

All that piece and parcel of the property bearing Plot No. 19 on having area adm. 190.00 sq.mtrs.
out of Survey No. 575/576 situated at Mauje. Dindori Tal. Dindori & Dist. Nashik, bounded as
follows:- East Gat No. 579, West-6 Meter Road, South-Plot No. 20, North-Plot No. 18

Borrower's Name and Address

1.SHASHIKANT SHIVAJI SANAP (Borrower)

2.MRS.ANITA SHASHIKANT SANAP (Co-Borrower)

Current Address: AURANGABAD ROAD,AT VARHE DARNA, DAVNA DARNASANGVI,
LALPADI PHATA, VARHE, DARANA MAHADSANGVI NASHIK, MAHARASHTRA-
422003.

Also At:- Property Address: KANSARA KRUPA APARTMENT, PLOT NO 22 23 24 5,
FLAT N0303, 3RD FLOOR, SR NO 383 3 PETH ROAD, BORGAD MOUJE,
MAKHAMALABAD, NASHIK-422004

NPA Date:- 06/05/2025

Lan No. SHLHNASK0001083

Amount due as per Demand Notice
Rs. 30,18,496/-(Rupees Thirty Lakh Eighteen Thousand Four Hundred Ninety Six Only)
as on dated. 06-05-2025 under reference of Loan Account No. SHLHN AS K0001083.

With further interest at the contractual rate within 60 days from the date of receipt of
the said notice.

Description of Mortgaged Property

All that piece and parcel of the property bearing Flat No. 303 on Third Floor having Built-up
area adm. 56.90 sq.mirs. in the Building known as "Kansara Krupa Apartment"
constructed on Plot No.- 22/23/24/5 having area adm. 418.60 sq.mtrs. out of Survey No.-
383/3 situated at Mauje. Makhmalabad, Tal. Nashik & Dist. Sashik

bounded as follows: East-Open Space West-Lift and Staircase and Flat No.301

South - Open Space North- Flat No. 302

Borrower's Name and Address

MR. SACHIN GOVIND PAGARE

MR MANOJ GOVIND PAGARE (Co-Borrower)

M/S SHREE ENTERPRISES (Co-Borrower)

Current Address: PLOT NO 15 CHITTARANJAN HOUSING SOCIETY, JAIL ROAD
DASAK, GANESH NAGAR SAIKHEDA ROAD NASHIK ROAD NEAR RAJRAJESHWAR
MANGAL KARYALAY NASHIK, Maharashtra-422101

ALSO AT: Plot no. 15, in “ CHITTARANJAN CO-OPERATIVE HOSUING SOCIETY LTD,
NASHIK” out of survey no. 13A/4/4, having city survey no. 1087, Near Rajrajeshwari
mangal karyalay, Jail road, situated at village Dasak, Tal and District. Nashik-
422101. NPA Date :-03/05/2025

Lan No. SMLHNASK0000925

Amount due as per Demand Notice

Rs.30,81,341/- (Rupees Thirty Lakh Eighty-One Thousand Three Hundred and Forty-
One Only) as on dated. 09-09-2025 under reference of Loan Account No.
SMLHNASK0000925. With further interest at the contractual rate within 60 days from
the date of receipt of the said notice.

Description of Mortgaged Property

ALL THAT CONSISTING OF PROPERTY BEARING Plot no. 15, area admg. 186.05 sq metrs
in “ CHITTARANJAN CO-OPERATIVE HOSUING SOCIETY LTD, NASHIK” out of survey no.
13A/4/4, having city survey no. 1087 area admg. 199.8 Sq.metrs, Near Rajrajeshwari
mangal karyalay, Jail road, situated at village Dasak, Tal and District. Nashik THEREON
BOUNDED AS UNDER- TOWARDS EAST :Road (As per site)

TOWARDS SOUTH: Plot no 14 of Mr.Baburao (As per site)

TOWARD WEST: Phillips Housing Society (As per site)

TOWARD NORTH : Plot No. 16 of Mr. Shankar Pagare (As per site)

Place: Nashik
Date : 12.06.2026

Sd/- Authorised Officer- Truhome Finance Limited
(Earlier Known as Shriram Housing Finance Limited)
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